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INFORMATION TECHNOLOGY (SHRI JITIN PRASADA): Sir, | move the following
Motion:—

“That in pursuance of clause (b) of sub-section (4) of Section 4 of the
Tobacco Board Act, 1975, read with sub-rule (1) of Rule 4 of the Tobacco Board
Rules, 1976, this House do proceed to elect, in such manner as directed by the
Chairman, one Member from amongst the Members of the House to serve as a
member of the Tobacco Board constituted under the said Act.”

The question was put and the motion was adopted.

MR. CHAIRMAN: Shri Jitin Prasada to move a Motion for election of one member to
the Agricultural and Processed Food Products Export Development Authority.

MOTION FOR ELECTION TO THE AGRICULTURAL AND PROCESSED FOOD
PRODUCTS EXPORT DEVELOPMENT AUTHORITY (APEDA)

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY ; AND
THE MINISTER OF STATE IN THE MINISTRY OF ELECTRONICS AND INFORMATION
TECHNOLOGY (SHRI JITIN PRASADA): Sir, | move the following Motion:—

“That in pursuance of clause (d) of sub-section (4) of Section 4 of the
Agricultural and Processed Food Products Export Development Authority Act, 1985
(No.2 of 1986), read with Rule 3 of the Agricultural and Processed Food Products
Export Development Authority Rules, 1986, this House do proceed to elect, in such
manner as directed by the Chairman, one Member from amongst the Members of the
House, to be a member of the Agricultural and Processed Food Products Export
Development Authority.”

The question was put and the motion was adopted.
MR. CHAIRMAN: Shri Giriraj Singh to move a Motion for election of one member to

the National Jute Board.

MOTION FOR ELECTION TO THE NATIONAL JUTE BOARD (NJB)
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The question was put and the motion was adopted.

LEAVE OF ABSENCE

MR. CHAIRMAN: Hon. Members, | have to inform that a communication has been
received from Shri llaiyaraaja, Member stating that he is unable to attend the sittings
of the current (265™) Session of Rajya Sabha from 22" July to 10" August, 2024, due
to his prior committed engagements.

Does he have the permission of the House for remaining absent from 22" July
to 10" August, 2024 during the current (265™) Session of the Rajya Sabha?

(No Hon. Member dissented.)

MR. CHAIRMAN: Permission to remain absent is granted.

REGARDING NOTICE RECEIVED UNDER RULE 267

MR. CHAIRMAN: Hon. Members, the notice under Rule 267 received from Shri
Mohammed Nadimul Haque, seeking discussion on circumstances surrounding
...(Interruptions )...

SHRI  MOHAMMED NADIMUL HAQUE (West Bengal): Sir, please allow...
...(Interruptions )...

MR. CHAIRMAN: Would you please take your seat? Shri Nadimul Haque, | tried to
reach you. My office got in touch with you. You expressed your helplessness. | have
talked to your leader. Please get in touch with him. For a change, | am doing it in the
House. | have urged the hon. Members that all such notices will receive my
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